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ORDER

The Ld. Counsel for the petitioner is present.

The petitioner has filed this application under Section 10 of the Insolvency &
Bankruptcy Code, 2016.

It appears from the record that the petitioner has not mentioned the names,
addresses and other details of the Financial Creditors and the Operational
Creditors in the body of the petition as per Form VI of the IBC Adjudicating
Authority Rules, 2016.

" The Ld. Counsel of the petitioner submitted that the said information about the

Financial Creditors and the Operational Creditors have been detailed in the
Annexures attached to the petition.

The names, addresses and the details of the Financial Creditors and the
Operotiondl Creditors should be given on the body of the petitioner as per
Format VI of the IBC Adjudicating Authority Rules, 2016 and not in the
Annexures to the petition.

The ‘petitioner is directed to complete the application in accordance with
Form VI of the IBC Adjudicating Authority Rules, 2016 within seven days from
today incorporating the names, addresses and other details of the Financial
Creditors and the Operational Creditors.

List on 23-10:2017.

' » &
F ’ . {4‘: 5
& :

(Jinan KR) _ (Vijai Pratap Singh)
Member(J) - : | Member(J)




